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Yours faithtully,
cF 2.6't+

Registrar (Judl) & PIO

.L FORM'E'
Form of supply of information to the applicant

[Rule 4 (iv)]
No. HC.)O00/ -2120171

(s /Rn
August, 2017

From Smt. A. Ajitsaria
Registrar (Judl.) & PIO
Gauhati High Couft

Smt. Antariksh Aggalwal,
Rlo- B.212354 Vasant Kunj,
New Delhi, Pin-110O70

Ref: Forwarding letters No. 1501U96/2016-Jus (AU) dtd 05.07.17 of
the Section Officer & CAPIO, Ministry of Law & Justice
(Depaftment of Justice), Government of India.

Madam,

With reference to your RTI applications, received in this office

on L7.07.2017 (Regd. ID No.129lL7 & t30lL7) vide forwarding letters under

reference, information is provided herein below:

Reply to querT No. 1 & 2:

IN THE SUB.ORDINATE COURTS UNDER THE GAUHATI HIGH COURT

To

Name
of the
Bench

Pendency at the
beginning of the
month(01.05.2017)

Institution
during the
month

Disposal
during
the
month

Pendency at the
end of the month
(31.05.2017)

Principal
Seat

322 1g 06 334

Kohima
Bench

00 00 00 00

Aizawl
Bench

00 00 00 00

Itanagar
Bench

00 00 00 00

TOTAL 322 18 06 334

Name of
the State

Pendency at the
beginning of the
month(01.05.2017)

Institution
during the
month

Disposal
during
the
month

Pendency at
the end of the
month
(31.05.2017)

Assam L0957 2L67 1890 LL234

NAGALAND 13 00 06 07

MIZORAM 04 03 06 01

ARUNACHAL
PRADESH

20 04 02 22

TOTAL 10994 2174 1904 LL264
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FORM'E'
Form of supply of information to the applicant

lRuh a (iv)l
No. HC.)coo/ -2l2oL7l ll"L t en

Dated gS August, ZOrz

From Smt. A. Ajitsaria
Registrar (Judl.) & PIO
Gauhati High Coutt

Ref:

Shri Rajan Yadav,
Shamshar Nagar,
Deryhiya Kunraghatm
GorakhPurrU.P.
Pin-273008

Forwarding letter No. t5}tLl96l2016-Jus (AU) -?77 dtd 11..07.17

of the Selction Officer & CAPIO, Ministry of Law & Justice

(Department of Justice), Government of India.

Sir,

With reference to your RTI application, received in this office on

21.07.20L7 (Regd. ID No. t33tL7) vide forwarding letter under reference,

information peftaining to query no. 1 in respect of Hon'ble Gauhati High court

is provided herein below:

Reply to query No. 1: Total vacancy in the direct recruitment

posts of Grade-II, Grade-III and Grade-IV category as on date is 76

As per the Gauhati High court services (ACC) Rules 1976, the

vacancy in various category are as follows:

Yours faithfullY,

+ s.8'rT
Registrar(JudI)&PIO

Gauhati High Couft- Guwahati

(

s
NN

Category)
POSTS

oBc SC sr(P) sr(H)

Grade-II 1 (vacancY

occurred in

the year
201s)

1 (vacancy
occurred in

the year
201s)

2 (vacancies
occurred in the
year 2015)

3 (vacancies

occurred in the
year 2015)

Grade-III 2 (vacancies
occurred
each in the
year 2015
and 2016
respectivelY)

2 (vacancies
occurred in
the year
201s)

4 (3 nos. of
vacancies
occurred in the
year 2015 ; 1

vacancy
occurred in

the year 2017

6 (3 nos. of
vacancies occurred
in the year 20L5;2
nos. of vacancies

occurred in the
year2016;
1 vacancy occurred
in the 20L

Grade-IV 0 0 1 (vacancY
occurred in the
vear 20L7)-

2 (vacancies

occurred in the
r
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Form of supply of information to the applicant

lRule 4 (iv)l
No. HC.)000u-1l2ou7l 1(Q 7 nn
Dated 1/rAugust,2017

From Smt. A. Ajitsaria
Registrar (Iudl) & PIO
Gauhati High Couft

To SriVSPraveenKumar,
Pavithram, Choottayie,
PO-Kilima noorrPin-695601,
Dist-Thiruvananthapuram,
State-Kerala

Ref: RTI application dated 03.08.2017 (Regd. ID No. 160/17 dated

L4.08.20L7).

Sir,

Information with reference to your RTI application is provided

herein below:

Reply to query No. 1: Please note that carrying out research for

the applicant does not come within the purview of RTI Act,2005.

Nevertheless, Copy of one Judgment dated 28-03-2007 passed in

Case No. FAO 4(SH) of 2004 reported in 2007(3) GLT 165 is enclosed herewith,

in case the same serves your purpose.

Reply to query No.2: Rules regarding cost of certified copies of

JudgmenVorder is available in Gauhati High Coutt Rules and the same is

available i n the website www. ghconli ne. gov. in.

Be it noted that the Judgment under reference is of erstwhile the

Shillong Bench of Gauhati High Couft, situated at Shillong, Meghalaya (now

Meghalaya High Court) and records of the said case is not available in the

Principal Seat, Gauhati High Court at Guwahati.

Yours faithfully,

+ tT's'r{
Registrar (Jud!) & PIO

Gauhati Hioh Court, Guwahati

Mfu



From

To

Ref:

Sir,

t)L tT,l fft-

FORM'E'
Form of supply of information to the applicant

[Rule 4 (iv)] 
No. HC.)0cw -2l zortl l7l 1 wt

Dated t?1tr Augu$ 2017

SmL A. Ajitsaria
Registrar (Judl.)& PIO
Gauhati High Couft

Shrl Raghavendrahari,
C/o Infosys,
Electronic City Phase-I,
Bengaluru, Karnataka-560100

Forwarding lefters No. 1501U96/2016-Jus(AU) dtd21.07.17of the Section officer &

CAPIO, Min'rstry of Law& Justice (Department of Justice), Government of India.

with reference to your RTI application, received in this office on 01.08.2017 (Regd. ID

No.151/17) vide forwarding letter under reference, information is providedherein below:

Reply to ouery No. l:Pendency of Civil Cases in the Gauhati High Coutt & in

the sub-ordinate coutts:

Reply to queries Nos. 2 : Information is not available.

Reply to queries Nos. 3r4, 6 : Provisions of Code of Civil Procedure and Assam Civil Rule and

Orders are followed while conducting civil cases; both, are available in Public domain

www.suoremecourt.gov.in and www.ghconline.gov'in

Reply to queries Nos. 5, 7: Information sought for do not come within the purview of RTI

Act,2005

Reply to queries Nos.8: At present there are no separate fast track Coutts for disposal of

Civil cases,

Yours faithfullY,

d{ lr'8'14
Registrar (Judl)&PIO

Gauhati High CourL GuwahaU

Pendency of Civil Cases in the Principal Seat

& in the Benches

Pendency of Civil Cases in the sub-ordinate coufts
of different States under the Gauhati Hiqh Court

Principal
Seat

Kohima
Bench

Aizawl
Bench

Itanagar
Bench

TOTAL Assam NAGAI.AND MIZORAM ARUNACHAL
PRADESH

TOTAL

2189s 318 330 1094 23637 10957 13 04 z0 10994
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